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Central Administrtjve Tribunal 
Calcutta Behch 

: I Hon'ble Mr. ; Purkeyastha, Judicial Member 

hado Uas 

Vs, 

M/O External Affairs 

For the Applicant : Mr. 1<, Sarkar, Advocate 

For the Respondents: Mr.SK, Dutta, Advocate 

Heard on : 24998 	 Date of Judgement : 24-9.98 

1 	
ORDER 	 H 

Herd Ld.Advocate Mr.. Sarkar on behalf of the applicant and 

he submits that the case may be heard expeditiou:sly. Prayer is allowed 

and the case be fixed for hearing in the month of Dcernber'98.. MA 

application isl  disposed of accordingly. Respondents are directècHo 

f lie reply. inthe meanime. So, matter is adjourned to 22.12.98. 

H 
( ID. Purkayastha 

Member(J) 


